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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BENCH .
NEW DELHI.

0,0.N0.940/1996 _ o
" New Delhi: this the -;Zéday of /77 » 1997,

HON 'BLE MRS ReADIGE,M EMB ER(A) o

Shri Bg R.madan, ]
s/o Late shri Chaman Lal Maden,

Y. Menager(Training),
Training Centre,

BT NP Ce, Padampur,
New Delhi - 110 044

.....Applica"to
(8y Adwcate: Shri VK, Re0 )
Yersus

UNION OF ° INDIA through

1. The Secretary to the

Govt. of Indisg,
Minigtry of Finaznce,-

south Blocdk,
New Delhi,

2, The Diractor General,
Research & Development Orgznisation,

Ministry of Defencae, '
B-uing, Sena Bhawen,

Newy Delhi = 110 011,

3. The Director, !
Instrument Research & Dsvelopment Estt.

Ralpur,
Dehradune

4, The Director,
fnpleyment & Training,
Govte Of Uopo,

Bans Mandi,
Lucknou, (UP)

5, The Secretary,
Oep artment of Pension and

Pensioners half‘ara,
Govte of Indiag -
shastri Bhawan,

New m1h1 ooocooRBSpondthQ

(By Adwcate: Shri M.K.Gupta )

BY HON'BLE MR.S,R.ADICEMEBER(AY.
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Both counsel agree that this OAmay be digosed
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of with a direction to the respondents to release\
"the pensionzry benefits to the applicant within four
months from the date ﬁf receipt of a copy of this
order, in the light of the respondents® ouwn avement

made in para 4,5 of the reply.

(I 2. In this connection, respondents should also
" fix responsibility for the delay in clearance of the
same and if the delay is attributeble to the official

St of the Central Covte in respect of any portion

of leave salary andfor pension con tribution,

v respondents should also pay interest at the rate

L ~of 12% p.a. on the dela}'ed p aymen te

3o The OA stands disp'osed ofe No oosts,
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Do . ( S.R.A
P ' | MEMBER(q).
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